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WEDNESDAY, THE T
rworiroi,if,f#ll,J'ill,?,?f,yFoJ:fRcroBER

THE HONOURABLE THE I

rHE HoNouRo".. .*,tff 
JUsrlcE AL.K ARADHE

JUSTICE J.SREENVAS RAO

PRESENT

NNO:2964
WRIT PETtTto 10F2024Between:

i1fr:"r:?rT,#*,?,fi ,:**T!ffi i,f ,_.;,"31o*,J;1,uu,.., Occ student, R/o

,..PETITIONERAND

1.

2 I:,fi :?:"#f 

,,,?F,H,.isd:T;:""?:".13,y*:.,I.ffi 

fi ?ffi:",f l3,,#s.isfl d;,,
[3f,{,fffi:f,i&Rao University or Health Sciences, Represented by its

...RESPONDENTS
petition under Article 226 of the Constrtuti

circumstances stated in the arridav* rireo *rereilrlt;j,ilfT;rlil,i:
pleased to issue an appropriate wril, order or dir(
the nature of writ of
pa rricura rr y th e 2 nd ." Jil'"T * *.,ffi J:"::J":", 

lil":"::: ill:
ng the petitioner request forexercising web options for admission into BDS course under Management Quota"c/NRl" category in next phase of counsering for the academ ic yeat 2024_25 as

lYl "r0,,1"ry,- 
unconstiturionat and consequenfly direct the respondents toconslcler and permit the petitioner for exercising web options for admission intoBDS course under Management Quota "c/NRr" category for the academic year

2024-25 in next phase of counseting.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in th': circumstances stated

in the affidavit filed in support of the petition' the High C'rurt may be pleased to

directthe2ndrespondenttoconsiderthepetitionerrequestforexercisingweb

options under Management Quota "C/NRI' Category frlr admission into BDS

course in the next phase of counseling for the academic year 2024-25 ' pending

disposal of writ Petition'

counserfor the Petitio""" 
3[l h,t#-il),fJf $iP,f*|$o",*o

Counsel for the Respondent No'1: 
iE'rt;H-=,iS"AL HEALTH Fw

Counsel for the Respondent No'2: SRI A'PRABHAKAR RAO' SC FOR KNRUHS

The Court made the following: ORDER
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Mr. L. Ram Singh, Iearned counsel represents
Mr. Anjanayulu yadanaboyina, 

Iearned counsel for thepetitioner.

Mr. T. Ramesh, learned Assistalt Government
Pleader for Health, Medical and Family Welfare
Department for respondent No. 1.

Mr. A. prabhakar Rao, learned Standing Counsel
for Kaloji Narayala Rao University of Health Sciences
(hereinafter referred to as .the UniversityJ representing
respondent No.2.

ORQER: (per the Hon,bte the Chief &tstice Alok Aradhe)

With the consent of the parties, the matter is heard
finally.

3. In this writ petition, the petitio ner inter alia nas
prayed for the following relief;
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,,For the reasons stated above' it is prayed

that this Hon'lcle Court may be pleased to

,""r" an aPProPriate writ' order or

direction, more particularly one j'n the

nature of writ of Mandamus declaring the

action of the respondents particularly the

2nd respondent in not considertog the

petitioner request for exercising web

"ptlotr" 
for admission into BDS course

under Management Quota 'C/NRI"

category in next phase of counselling for

the academic year 2024-25 as iilegal'

arbitrarY, unconstitutional and

consequently direct the responclents to

consider and permit the petitioner for

cxercising web options for admisrsion into

BDS course under Malagement Quota

"C/NRI" category for the acade:mic year

2024-25 in next phase of counselling and

pass such other order or orders as this

Honble Court may deem frt and proper in

the circumstances of the case'"

4 l,earned counsel for the petitioner

though the petitionet had aPPIieC

against m.ulagement quota seats in .B_category, she

submitted that

for admissioneven

,
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could not upload for C/NRI
peUtioner approached resp

request under C_category,

considering the request

seats. He further submitted

gralted Iiberty to submit a
University and the U

said representation in

was 23.08.2024

prepared, which

indicating the

category. Therefore, the
ondent No.2 to consider her
but respondent No.2 is not
of the petitioner

admission against Maragement euota C/NRI

to seek

category

that the petitioner be

representation to the

\

niversiQr be directed to decide the
a time bound manner.

5. Learned Standing Counsel for t].e Universier
submitted that the last date of regrstration

and thereafter, merrt list has been
shall be published at the time of

I
I

web options. However, it is fairly
submitted by him that in case the petitioner submits a
representation, the same shall be dea_lt with by the
University in accordance with law.

6. In view of the aforesaid submission and in the
peculiar facts of the case, the Writ petition is disposed of
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Needless to state that in case such a representation rs

made, the University shall decide the same within a

period of three (03) days thereafter' It is rnade clear that

this Court has not expressed any opinion on the merits

with iibertY to the Petitioner to submit a representabon

before the University with regard to her grievance

of the matter'

Miscellaneous aPPlications' if anY Pending' shall

stand closed There shall be no order as to costs'
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Kaloji Nararayana Rao University of Health Sciences'
I The PrinciPal S

Secretariat tsullo

2 The Registrar'
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Warangal

One CC to SRI ANJANAYULU YADANABOYINA' Advocate IOPUCI

One CC to SRI A PRABHAKAR RAo' SC FOR KhIRUHS [OPUCI

IH,",.::;,':,Ei.5P"f,yf"',i?AL 
HEALTH Fw' Hish court ror the State or
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cc TODAY

HIGH COURT

DATED: 2311012024

ORDER

WP.No.29641 of 2024

WITHOUT COSTS
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